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The Statesman

Wedneeday, 27 May, 2026

Sikkim becomes India’s first paperless judiciary:
CJI Surya Kant

Chief Justice of India, Surya Kant on Friday declared Sikkim as the country’s first paperless judiciary, marking
a major milestone in India’s push towards digital justice delivery.

Eti=oman bi=ws SErvios | Mofkats | May 3, 2028 12:03 pm

@000

hief Justice of India. Surya Kant on Friday declared Sikkim as the country’s first paperiess judiciary,
‘ marking a major milestone in India’s push towards digital justice delivery.

Addressing the inaugural session of the National Conclave on Technology and Judicial Education in Gangtok on
Friday, the Chief |ustice described the Himalayan state as an ideal venue for such a transformative initiative.
Under the towering presence of Mount Kanchenjunga. he cbserved. ideas too could rise to great heights. with
Sikkim’'s tranguil environment offering the perfect blend of reflection, tradition and progress.

l|Page



National Conclave on Technology and Judicial Education 1st and 2nd May, 2026

= The Northeast JJost

Home * Prem Singh Tamang

Sikkim Declared Paperless Judiciary;
CM Tamang Attends Technology and
Judicial Education Conclave

[( :I by The Northeast Post - May 01, 2026

Gangtok, May 1, 2026 Prem Singh Tamang on Friday announced that Sikkim has been
declared a paperless judiciary, marking a major step toward buillding a faster, transparent,
and technology-driven justice system in the state.

Sikkim Chist Minlster wanmly gregts the Chiel Justice of India during the Conclave on Techmadogy and Judicial Education at
Chintan Bhawan in Gangiok, attended by senior prdges and dignitaries: [Image Source:facsbook.comicmpsaolay]
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The Telegraph online

Wedranday I7 My I0EE

HOEE DFNION INDES WEST BEENCSE  WOMRLD KMOnE - Q

"oera | Stabtan | Skiom HC fret ko go cepariars i Indie: 2] cesew b= be Sled onfine by leseyrers

Sikkimm HC first to go paperless in Imdia:
cases to be filed online by lawyers

he Chief Justice said the mowe signzlled 2 decisive shift from paper-based sy=tems to & digital ecosystem aimed at maki
justice miore accessible, efficient and transparent

Dur Special Cor d Puhlished 04.05.28, 6542 AN

B

Representatanal image
Flis Imags

The High Court of Sikkim was declared the country's first paperlass
comrt 2t the inangral session of the Condave on Techoolosy and
Judicizl Educstion in Gangrok, marking 3 milestons in Indiz’s digial
justice reforms.

RIS . L b rash o i .00 Test-to-3 o-pa periess - e-india-aii-ces e s-to-Ce-TNieg-caline-Oy- IE &Y ErS-pet Ci0/E 1 SES0T
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OF THIS LAND, FOR ITS PEOPLE

SINCE

S

Sikkim declared 1st Paperless
Judiciary in India

GANGTOK, May 1{IPR):
The Comelave on Technology
and Judicial Edueation
Conference was formally
imaugurated on May | o
Chintan Bhawan in the
presence of Justice Surya
Kant, Chiefl Justiee of fnadin
as it chiel goest and Chel
Minisder Prem Singh Tamang
us guest of honour,
Chrganuszed by High Count
of Sikkim in collabomtion
with eCommitiee .\,i:||;|rr1||\'
Conrt of Indua, the conferenee
shall be held Tor two days m
Chingan Téhawan and Sanumaan
Bhuwan to deliberate on the
evalving ol of technology i
arenpgihening judscial systems
and enhancieg lepal education
O the pecasion, Justice
Surya Kant, Chief Justice of
India officially declared
Sikkim as the first paperbess
Stane: judiciary in the country,
T i dresuigurs] address,
Cliferl Justice of India,
Supreme Court, Justice Sirya
K remmiarkid Guangiok 23 0
ideal ventie to hast such g
significam conclave, wlding
that under the majestic
presence of My Kanchen-
Jumga, idens oo could fise o
et beighits, Sikkim's natural
bretnuty s il merely a backdn
it o cagalyst for msparation,
whensthe ] emviroament
nlbows sprace for reflectson and
where trailion aied progress
coexist  harmoniously,
erabling a nmewed vision of
Justice, lve idides],
Reflecting  on  ihe
lomgstanding challenges owing
iy cefficult ferrain, the Chisl
Justice of India stated that
ugeess i courirooms in such
regions had hisorically been
a st of endurance. This
reality i e changing dis 1o

improved infrastrscture and,
e sigmificantly. due o the
srowing mde of technalogy in
redmwing the map of access
10 justice, be sinted.

He  highlighted that
dagital networks wene creating
new pathways and that the
“digital  highway”  was
connecting citizens directhy
juadicial foruems.

The Chiel Justice of lndia
ermphasised that the aspirmion
was 10 build n system where
Justice v longer required
arduiows physical travel, and
where petitions could move
without pecessitating the
moverment of mdividuals. n
thiis comtext, e stabed that the
conclave carriod deepsvmbolic
sygmificance, as it resiforced
thut dightal reform was mot
maerely & matter of theory but
& practical necessity for
ulsd;limng the fale o i

Speaking on the broader
metiomal contexd, be stited that
the integration ol echnslogy

m the ju|].|c|||| PIDOESS Was
aimed ot dismaniling
peographical constraints,

whether arising from dafficult
ferrain, firancial lanitations, ar
distance, He ndded that such
efforts ensured that access 1o
Justice was not confined 1o

urhan centres but extended
equally to remie regions,
inghuckingz the far-Mang aress of
North Sikkim, the Western
ihats, and the Andaman and
ieabar skands.

He further ndded tha the
Indinn legal lindecape had
undergene a fundamenial
fransformation nmd
eongratlaed Justce A
Wuhamed Mustigue for this
unique initiative, through
which the High Court of
Sikkim had schieved the
dstinction of becoming the
country's firsl paperless
High Cout.

He suaned thar the
Jisdicdary wos steadlily moving
wway from the era of paper-
based sysiems lowands a
vibeant digial ecosysiem,
where inftiatives such o5 the
el progect hod redelingd
the relationship héfween
litigants and the law, He
Highligheedd the role of juilicial
dutp sy alers in offermg real-

i

SUPACE and SUVAS, niding
that these innovations wene
nting o force mulitplicrs by
assisling  in  research,
translation,  and  case
managensent, therety redicing
the biirelen of routine tasks on
Jisdges, He stted that sich
techmological advancements
allpwed pudwes 1o focus mon:
deeply on the complexities of
lnw, theeehy enhancing the
guality of judicial work. He
achbed] that the e measure of
these reforms lay in thelr
acvessibality, 45 they erabled
Nitigmis, even In ke sl
remiose parts of the country,
1o irack cnse progress,

Hor stronger standardisation
neross judicinl systems,
particalarly throogh the
implementation of  the
National Court  Case
Tnfinrratoon Systern (MCCIS)
He swied that recent
developments {ndicated n
pisative shitl in the idoplson
of sugh systems by High
Conerts and emphasised that o

| balance between uniform

national standards and local
Mgy ibiliy was essential

He alsa highlighted the
mportance of expanding ¢
Seva Kendms, describing them
ns cruial limks between the
complexity ofthe legal system
i the immediate needs of
citizens, especially in o
conmtry with varying keveds of
digital lieerncy. He aided that
the existing network of
Kemdras already rellecied n
strarg nadonal infrastmactire
and called for further
strengthening of their iechaical
capacity o cnsuse inclisivity,

Speaking on 1be robe of
artificial intelligence, he
lighlighted its potentinl
application a1 the trial cour
Tewel, partieularly i arens soch

i Lt

dicess ol it Wit
legal processes  without
milermediiries,
Highlighting 1he
impotance of ransparency,
he remarked that regl-fime
updates and virtual hearings
were trnslormemg courtroom
dhymamaes and comributing o
greater efficiency  and

i iy yrestifubionil
perfomunee and deseribed
Ahvem &% centrl (0 monitonng
the health of the justice
delivery sysiem,

He also referred 1o the
wrowing wie of artificial
intelligence tools auch as

i v, However, he
casticned thal despile
significont progress, the
journey  towsrds  full
digitisation remained oogoing
and requined sustnmed effon

Ohutlinimg future
prinities, b stressed the need

& s
b

| wolloborntion  with

National Concla

ve on Technology and

Judicial Education concludes at Gangtok

GANGTOR, My 2{1I'R):
The Mational Conclave on
Technology and Judicial
Education congluded
today with the final closing
plemary session held a

hingzan s
Organised by the High
Court of Sikkim in

the
el ommitice, Supreme Coumn
of Iz, the: rwo-dhry conclave,
comprising of o conferemos

| being simulianeously held ot
Chintan Bhavian ard Samman -

Blawan, brosght together
mcmibers of the judiciary, logl
experts, and delegates from
sieross the eountey and abroad
1o deliberate wni the role of
technology in strengthening
Judicial  systems  and
SRy

ification

1

ol | dexiins.
He observed thar such ook
could help reduce delays,
minimise frvolois liggntivm,
and promols consislency in
arems such o sentenging ol
| pectaces
The Chief Justice of Indin
further said that while
consisiency wasesseniinl for
predictability and efficiency,
o must be achieved without
compromising  judicial
independence, He stated ihat
technoligical inods coubd
B Contd. on page

Sikkim Governor (hn
Prakash Mathur attended the
closing plenary session as the
chiel gest.

I his address, the
Governor wnderscored the
urgent need [o integrate
tchnodogy wil kgal education
aned juedicial processes, while

Jensuring inclusivity and

accessibility, during the
conciling sessim of a two-
day eonference on Judicial and
Techmaligienl Edhication.

The Cawverior described
the conference as o “significut
st bowards strengthening ong
of the foundational pillass of
demueracy —the jidiciar,”

Highlighting the Staie's

progressive approach, the
Governor staled that the
delibertions 1hroighout the
conchrve reflectod

efficicns, und nocessible,
Refernng to innovaisns
such AR, paperies

COTists. 8 e=filing,

mparance of aligning judicial
systems  with  rapid
sechpological idvancernents,
He emphasised that the
adophion nr'digliulhmll\ 15 ok
merely an administrative
upgrnde bul @ structural
transformation aimed at
making the justice delivery
SYsIem mare FI’JH‘\[IIHFII;

Fybend court moddels, and live
sircaming of proseedings, the
Giinvernor said these inifiatives
are redefining  Judicial
admimistration across the
conmtry, Hee further stated that
‘Sakkim has begum the transition
dovwinds beecoming Indin’s first
Tully paperless judiciary, in

B Conld, on pape 7
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HORTHEAST INDIAS ORLY ENGLISH AMD HIMEE + [Tl IEB
SATELLITE RNEWS CHARMEL

Hﬂr-l-'lE & h-'-ur':‘hra:-‘l & Sakikim Serrpts Hiistory Wwith Matiaa's First Pagearfess Tudiciasy

Sikkim Scripts History with Mation's
First Paperless Judiciary

First Publishead: 1=t Moy, 2026 15044 15T

The conciave also inchedss participotion from representotives of

intermaticnal kegal bodles, refiecting o growing giobod intersst

Florthmast Live Digital Desk SHARE IT MO 3 o

- |

- &
= ==

) -
SIKKIM SCRIPTS HISTORY WITH NATION'S FIRST
PAPERLESS JUDICIARY

In o larsdmeark step toeaards degibal tramsformeation inthe fodicial
systamn, Skkimn hase been deciorad the frst paperiess Stote judiciarny B
Inchio. The announcermeaent o= mode by thee Chief Justhos of Irdeo,
Justice Surya Kont, during the Moticnal Conciawe on Technalogy and
Juddicsas Educotion bweid at Chanton Bhonscn i Gang ok

The bero-doy conclove, beirsg haid on Boy | and 2, foa Drouoghd
togetihser promirent Mmembers of the judiclony. poSoymaoaiers, ond
internoticnol reprezentotives to discuss advonceanmsents n ool ond
fechnical educatson

The event k= Dedng attended by Sikkimm Chiet Minister Prenn- Singh
TamMearg asong with distinguished dignitaries includeng the Chist
Justice of the Suprene Court of Seychselles, Rony Jamss Goninden,
and Jdisdage of the Supreme Court of Snl bonkeo, Bohoanmersod Dhilio
HMoneaz A boiul HBammesed. Juckoes ond Chist Justices framm waricuas High
Coaurts: ooross the cowntny one alsc porticipatineg

Justice Surya Kont arrheed en Sickenn om Thursday to attend tihe
conchove and wos ocoorded o cersmrmondal Soard of Honour by The

SiEkim Pollice ot the Rongpo Tounst Facillitatkon Centre. He wos

5|Page
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Home [ National [ Sikkim becomes country’s first paperless judiciary state

News On AlR | May 1, 2026 7:58 PM % a@

Sikkim Becomes Country’s First Paperless Judiciary State

Sikkim Chief Minister Prem Singh Tamang Golay has expressed happiness as Sikkim has been declared the
country’s first paperless judiciary state. Chief Justice of India, Surya Kant, declared this today in a conclave held at
Gangtok. Chief Minister Golay termed it a historic step towards building a faster, transparent, and technology-
driven justice system.

He said that ot a time when technology is rapidly transforming the world, its integration into the justice system is
essential, and he hoped that initiatives like e-filing and digital case management would make justice delivery more
efficient, occessible, and inclusive.

The Chief Minister odded that as India progresses towards the vision of Viksit Bharat 2047, a strong, technology-
driven judiciary would play a vital role in ensuring fairness, fostering trust, and supporting sustainabie development.

6|Page
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TP, By OF © Sveeislia W

CIJl declares Sikkim as first paperiess
state judiciary in India

Frross

-
k2
a

& Chief lastice aof Imdia {CFH) Surva Kant declared Sikkim to be the first paperiess
state judiciary in the cowuntry.

m Aecfrecsing the inavgural sescion of the two-day Maticonal Conclaswe om
Tachnology and ludicial Education in Gangtok, the Cll said the Indiam legal
landescape hias moved away from the ara of the paper trail where vical recordi=
Languished in physscal storage, to & vibrant draital ecoswst

- Thee O comgratulated the Chiet lustice af the High Court af Sikkeoy amcl e s tpte

gortermmeant for achiewing the milestona of 8 paperiess High Cowrt arnd for placing
Sikkim an the national map of jedicial innovetion

‘Wi'lhat the CF ighlighted:

il Imtegrating technology into judicial procescses dismantles gaoqgrapinical barriers

bt help Higants overcome problems of tedrain, flnance and distance

il Digital reform is not a matter of theosy, but a practcal necassity Tor sustaining
tha rule of lawe

ifil WW'hat omcoe reguired physical presemos and toilsome inQuicry is rrow available

through @ simple digital srtertace,

vy Wellrenn a litigan®t in the mast distant cormer of the cauntey can track the progress

of @ case or views an order withoot imtarmmediartes: if he cam engage counsel from
acr=s the country and view procosedings in real times through vedeo conferencing
and lve proceedings. $ha poswess dynamics of the cowrtroom undargo a healtibog
calibratiocn.

= Sikikirm Gowernos Om Prakash Mathur said the state moswing tooswarnds becomang

the country's first paperless judiciary ia a histone step towards rea ey Eiwe dres

of "Digitsl India’

= Ha said this initiabtwe wwill not only spaed up the process of jJusthce, but also Mmaks
it more tramsparsnt anad accessibie for common citizens throwogk e -fil

10 B
digital records:

- The ncdusion of tachnology in juedicial sducation Wwill not only orgasise egal
processas, but al=o prepare futura legal bbadership for the baginning of a e, just

arnd modern democratic ara. The Gowverrvar adoded

7|Page



National Conclave on Technology and Judicial Education 1st and 2nd May, 2026

—
A LawChroniclecom

Homs

Sikkim: India's First Paperless
State Judiciary

T E¥eerers May g, Goo€ » &bt

" Copylink & Shae [ sawe

Rircricaniche

2

At the National Conclave on Technology and Judicial Education, the Chisf
Justice of India, Justice Suryakant officially declared Sikkim as the first State to
achieve a paperless judiciary. This milestone marks a transition from
depandancy npon physical records to a vibrant digital ecosystem. designad to
enhance speed and efficiency of the Judicial system.,

Why Paperless Judiciary in Sikkim?

The reasoning for Sikking Judiciary going paperless stems from the historical
buardan of tha justice system, which for decadss relied on physical records, filas,
and massive bundles. As the volume of cases prew, managing these physical
racords became increasingly complex, creating strains on speed. accessibility,
and overall afficiency. The shift to a digital framework intends to remove the
"frictions” of jastics, such as files baing in transit, missing pages, or untraceabls
records, that canse nnnecessary delays for citizens.

The move towards a paperiess systam is described “not to disrespect paper®, bat
as a step toward modernization. As rightly highlighted, “Paper has carried our
pleadings, precedents, evidence and constitutional history™, The goal is to ensure
that the "spesd of dust" associated with moving physical copies does not hindar
the legal process. Feople should not have to wait dee to a fils in transit, a missing
page, an untraceable record, ete, By becoming paparless, the State Judiciary of
Sikkim aims to be faster, cleaner, meore transparent, and better prepared for the
future.

8|Page
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a JUDICIAL QUEST

A STEP AHEAD IN LEGAL VOYAGE

S
JUDICIARY ENTERS PAPERLESS ERA: ClI CROMYMNS

SIKKIM AT NATIONAL CONCLAVE ON JUDICIAL
EDUCATION

= A M Tabwmrimei

1By Syad All Takver Abedil

1 Blay I026- i a Laradenark arrcerseme poked Co redelimathe €0

eirprofle conclee on Teches

G rra deseritie a5 @ frarwsfoimg e ewabition of

Indias legal sysiem

T ERFRmIAng Wik allereSed by CNel jusloe G Sk High Coart & Wohamened Mustague, dongeide

spnior members of Ihe judictary and egal fratemiy
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informetion & Fubbc Rsiebocs
‘DepErimess

sk ¢ SO ITEE M/ Sl Dadtared 153 H-'lptﬂﬂl .'Ilﬂlﬂ??}'ln Faia a5 The ':ﬂhﬂ?.'tﬂ""fiﬂ"ltlﬁq&' and Jedhdal Educatian
Conferends

Sikkim Declared 1st Paperless Judiciary in India at the
Conclave on Technology and Judicial Education Conference

Sikkim Declared 1st Paperbass Judiciary inm India at the Conclave on Technology and Judicial Education
Confersnce

Gangtok, May 1 (IPR):
The Condlaws on Technelogy and Judicial Education Confarence was formally insusgurated today at Chirtem Bherasn in
tha presence of Hor'bla Mr Juestice Sunys ¥ant, Chiaf bustica of ndia as the chief guast and CThief Minstar Mr Pram Singhl
Tamarg as guest of honour.

Orgamsed by Hegh Court of Silddm in cofiaboration with sCommittes Supremae Court of India, tha conferance shall b=
hold fior swo days at Chimtan Bhawan ard Samman Bhowan o calibet on the evalving ok of wochnolzgy in
strangthaning judicial systers and enfiancng kegal ecucation

On the oocasion, Hon'bBla Mr Justica Surya Xant, CThiaf Justics of India offically declared Sikkim as the first paperiezs
stata judiciary n thie cowntry.

In his mavgural address, Thisf lustics of Indea, Supreme Court, M. Justice Surya Kant, remarked Gangiok as an daal
wenue to host such a significant conclawe, adding that under the majestc prasence of Mt Kanchanfurga, idzas too oould
rize to great haights. Shddm's nawral beauty &= not marsly & backdrog but 2 catalyst for mspimtion, whara the tranguil
erwircnmant aflows space for raflection and whers tradition and prograss cosxist harmonicusly, enabling a enawad
wizion of justice. ke added.

Azflacting on the lengstanding challerges cwing to difficult tarrsin. the Chisf lustica of india statsd that sccass to
courroams in such regions had historcalhy baen a test of anduranca. This realfity is now changirg dus to improvad
infrastructure and, mone sigrificantly, dua to the growing nole of technelogy i redrawing tha map of aooess 1o justics,
ha stated.

He highlighted that digitsd networks wara creating new pathaays and that tha “digial highway” was connacting citizans
dirsctly 1o judicial fonsms.

The Chief Justice of India emiphasizad that the aspistion was to bulld 2 system whare juctios no longar raguirsd
arduous physical trave!, and where petitions could mova wathout necesstating the mossment of individuais. incthis
comext. ha stated that the conclava carried deep symbolic sSgrificanca. as it rminforced that digital raform was not
msarcly @ matter of theory but 3 practical necescity for sustsining the rule of e

Speaking on tha broader national contaxt. be stated thatthe intagration of tachnology in tha judicial procass was amed
at dismantling geographical constaints, whether ansing from difficult tarrain, finarcial limitations, or dist@nce. He acdsd
that such afforts ensurad that accesc o justice was not confined to urban centres but extandad agually to remaota
regiors, includirg the far-flung arsas of Morth Skkim, the Westarn Ghats. and the Ardaman and MNcobsr Slands

He furthar added that tha indian iegal landgzcape had undergone 2 fundamamal tarsformation ard congratulatad Mr.
Justice & Mubsmed BMustagque for this unigue nitiatve, theough which tha High Coust of Siiddm had achiowed tha
diztimction of becoming the country’s first paperass High Cowrt.
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$The Indian EXPRESS

JOURMALISM OF COURAGE

CJI declares Sikkim to be first
paperless state judiciary in
country

The CJI said digital reform is not a matter of theory, but a practical necessity for
sustaining the rule of law.

BEy:PTl 2minread Gangtok May 2 20260510 AM IST

Referring 1o the language used by the petitioner in his Facebook posts, the CJl said, "There are already parasites in
society, who attack the people, who attack the system and you want 1o join hands with them?* (File Photo)

Chief Justice of India Surya Kant on Friday said integrating technology into judicial processes
dismantles geographical barriers to help litigants overcome problems of terrain, finance and
distance.

l1|Page
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urya Kan ully paperiess state judiciary in
India

" rowy 1 333

Chicf Tustico of India {CIT) Saya Kant oa Friday deckred Sikkim as the comsey's fimt fully papacioss St jodicisry, marking a dedsive shift in

o jan a=d adjudicasory awards a digitised, teckzolagy-Given Eameack.
g ks national <ooclivs on teckockogy and judicial sdscation iz k, the CI7 said tha the digitisarion dive or
i : v 2] aBguec with e brwadar objecrivus of fodicial rfores soder the o-Cours peoject. Ho furtber
st fhi i S played a mitical rols in adwancing the priccipbes of access to jestics by ol log ‘basriss, o

afndicatony time and sebaniing procedss] officisncy,

Tha devalapmen: coiacides wits Sikkin's S0t Swebood amivesary, leading bath inucional signl and instinsional 5 ik
imisizmive, weiich sesls o svarhaud the festics dalivary mechaziam through digial 2 ion amd ic procass ingaring

The transidan sotails 2 comg igratiom from physics] recerds o an emd El 5 : ing o-Eling symsems, virsal

casa Borwr manageern, Sgitised jncficisl arcSiven, and mmemansd con werlcfiws, Tha mform & dssigre t o proceduat comglinos
it seanunery Hmalings, improve cmg (Hirisnay 2 ansble retrigal of records acmees fodirisl forums.

Tha papeciess regima s sxpeced m modce case pendsacy trough cxpedined hoasings, minimize adminisative inafhcisacios, md provida real-
t5me, cemate access o case Slas for l5Sgass, membes of tie B, aod jodicial offices, temby sowshesias the pricciples of opan justos
procedural dis process.

Tha swo-day coadlave ot Chima Bhawas sow paticipation fom key jadicial ssskuhalders, Sachuding Chiof Manisar Prem Singh Tamang: Chict
Tustica of the Suprems Court of Sevchalles, Jastes Raay James Govindan; jdge of the Suprema Coust of 5o L axia, Mohammad Didlip Mz
Abdnl Bamaed; dlang with judgas af the Sapmma Court =od High Courss acoss the coumsy,

Discussioes dusing the conclavs focesed oa the istsgrasion of kegal wehnology, the daplayment of artificis] imulligancs is jufickl fmosans =
tha svolsion of digital pedagogy & judicial swinicg. The S3dim modsl is expectsd to swve & a beocmark for replication acoss s, o te
mmmpﬂmxwmmsmmmmmaﬂ»wmmu with reduced rufizmce o pape-baved docsmestation and a greses

35 an eSEica) a=d Exahility i= coun
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e AHOFFICIAL WEASITE OF THE DONERMVENT OF SIEEIL 0L,

B GOVERMASERT ¥ OTHER LIMKS > MEWS E AP C EREENT

MO & B

Sikkim Declared Ist Paperess Judiciary in india at the Conclave on
Technology and Judicial Education Conference

Daie: Of-May-2028

Canghak, May 1 (IPR}: The Conclove on Technology and Judiciol Education Conferences was
formally inaugusated today ot Chintan Bhawon nthe presence of Hon'ble BMr Justice
Suryc Kont, Chief Justice of inoka, as the chiel guest and Chilef Minister Mr Pram Singn

Tornorg G2 the guest of nonour
Crganised by the High Court of Sk in cofaborathen with the eCommittes Suprenss
Coourt af Indio. the conferance shall De neld fo two doys ot Chintan Bhowan and Soem micen
Bhawon o deliberate on he svohing role of techinosodgy in strengthening juoichod systems
ard enhancing legol educotion
On the occasion Homole kr Justice Sunya Kant, Chist Justice of indio, officially deciared
Sikkimm as the first poperkess state judiciory in e couniry.
I hiz Inawgural address, Chiel Justice of india, Supreme Court, Mr. Justics Suryo Kant,
remarked Gangiod as an ideai venue to host such a significont canclowe, odding that
under the mojestc presence of Mt Kanchenjungo, deas too cowld rise to great heights
Shckiny's maturcd beouty s not mersly & bockdrop but o catolyst for nspiration. whers the
tranguill environes nt aliows spoce far redlection and winers troaditon and progress cossst
hctrnnnlm.ralp, anabling a renswed vision of justics, he odded
Badl=cting on the longstanding challEngss cwing o Silcutt terrain, the CThisl Justice of
Il stoted that Ocosss 1o Courraoms in Such regsons oo hestorbon iy een o best of
endurance. TS reality = now changing des to improwved infrastructure and, mons
signiticantly. due to the growing role of technoclogy In redrawing the rmaop of access o
justice, he stated,
He highlighted thot digital retworks were creating new pothwoys cend that the “digitol
nighwoy™ wos connecting cltizens dirsctly to judicial torums:
Tne Chiet Justice of Indic ermpnosised thot the aspiroton wos 1o Duild o syster whene
|ustice mo onger reqguired orduocus physseod trovel, and wihars petitons could mowe
without necessitoting the movermsant of indivcucis. In this context. he stoted that the
conclove carrled deep symbalic significence, as i reinforced mhat diglool redormm was not
rnerely o rratter of theony Dut o practhoal necessity for sustoining e sule of Tow,
Speaking on the rooder nationod context, ne stoted that e iIntegroton of technoiogy in
the judicial process wos almed of dismandiing geographical constralntz. whather arlsing
fror diffecult venroin, Bnancial nitotone, or Getonce. He odoed Thot such efforte ensured
that access to jusiice wos not confined 1o urbon centres but extended equally o remots
regions, including the far-thung arecs of Mortn Sikiim, the Western Ghots, ond the
arndaman and icobor lsharnds
He turther cdded that the Indan legod Ienoscops had undsrgons a fundamentol
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